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0.2.,177/94 xead with M, A, 413/94.

The prayer forLcounter made in M,A¢413

of 1994 dated 22,7,1994 by respodents® counsel

Mr. Akhyay Kumar Misra is rejected as notices were

already served on 6.4.,1994 after filing|of

this petition and so far no counter has been

filed,
2% This is a simple case in which the ;

petitioners in .Group 'C' posts borne in

Class III service, as TechnicalkfiOper at‘.or:r:T

have claimed arrearﬁsalary fixed in the :rade

&

of RS,975~1540/~ with effect from 1,1,1986,

The circumstances under which this petitjion le—t—

i~
could be filed have beén stated

in the petition, A selection committee ,

consisting of Administrative Officer, Seriior

Geologist and Senior Chemist,conducted

the interview, The applicante were selected

and were appointed in August, 1984 and in|

Novemer, 1985 respectively, RS.196-230/-

and RS,210-290/- were coming unier Group!D*

service . These scales were revised to
RS, 750-9240/- andRs,800-1150/- with effecg

from 1,1,1986. The unrevised scale of pay

a5

of RS,260-400/- of the lawest Group'C' post

was revised to RS.975-1540/- with effect |

from 1,1,1986, The fact of up-graddim |of

Section Cutter, technical and labora ory

Attentants to Group'C*(Class III) was not

_placed before the Pourth Pay Commission and
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11,8.9%94 contd,

‘ imp:ession that the same posts continuved umder
Grpup D service, A demand was made by |the
petiticnersto pay the scale of Grpup Nce

service but that was not acceded to

|

contending that 4th pay Comuission was |

being contemplated,

z 3 An analogy has been draﬂn&’t{’:he écase
of semi Ranjit Kumar 'Poddar, Techm‘.calg
Ope rator(Chemistryp whose unrevised paﬁir
was RS.210-270/$:§18 given the pay sczle of

f

.R8,975=1540/~, though it ics stated tha
he was given suchpay scale after

redesignation as Technical Operator,

A Ell o S o TS

i

4, Annexure-a/)1 and Amnexure-3/2 wege
read over to us by the learned counsel%?
b

for the petitjopens.and names of the éf
applicants d'casi/no.t find place in %
Annexure-A/1 for the reason that they are
directly. selected. The applicants bere%f‘i

‘.‘

'hov claim that in view ofthe facts stated

in paragraph 4 of the petition, they ar

entitled to the scale of pay of vRs._975-_"';‘i.‘~LS40/-
with effect from 1,1,1986¢ . . ( | |

1

- Those facts contained in para 4 have

el &

been substantially /;j;e%iabove. We do not

find any dispute on the part of the |

respondents because it is a fact that 5_‘ ay scale of

Group 'C! posi;éhasbeen ‘revised to Rs,975-1540/-

with effect from 1,1,b986. As such, if that be the
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position, there is no reason why the appl

should be denied this pay scale which the

been claiming with effect from 1,1,1986. |

Se For the grounds stated above and

contained in the petition, we are satisfi

that non-sanctiocn of the pay scale to the

applic_ants is unjust and calls for
interference, In the circumstances, we

direct the respondents to give the pay

scale of Rs,975-1540/~ to the applicants |
| with effect from 1,1,1986. and the entire |

process be completed within one month «frd&‘m

the date of this order. No costs,

6.

the applicants' counsel as well as Adsix

Addl., Standing Counsel(Central) for the 1

‘T}//—f‘cf

Vice -Chairman
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Licants

y have
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Copy of this omer shall be delivered to

le arned

espondents,
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